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Heard | earned counsel for the parties.

Leave granted.

We have perused the conplaint. 1n our view, the petition of conplaint
does di scl ose an of fence under Section 420 of the Indian Penal Code; as such, the High
Court was not justified in quashing the prosecution

The crimnal appeal is, accordingly, allowed and the inpugned order is set
asi de.

The Trial Court shall now proceed with the trial of the case.




